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BEFORE THE NATIONAL GREEN TRIBIINAL
WESTERN ZONE BENCH, PUNE

OA No. S5lzozo (\MZ)

Suraj Pradip {imera ... Applicant

V.

Ministry of Environment Forest & Ors. ... Respondents

RerrlyAfEdavit on behalf of resrrondent nurnber 3.
Auraneabad Municipal Corporation

I,Saurabh Dattatraya Joshi, working as Deputy Commissioner (Solid waste

management) . I am well aware of the facts of the present case and I am competent to

swear and file this reply affidavit.

1. We are in receipt of the present original application and I have noted the contents

thereof. The present application pertains to the treatment of municipal solid

waste in the city of Aurangabad under the jurisdiction of Aurangabad Municipal

Corporation (shortened to AMC henceforth).

z. Aurangabad city's population is approximately t2,28,ogz according to the census

of zorr. In the year 2016 the municipal limits of Aurangabad city expanded

exponentially due to the merging of zB villages into the principal areas. The

Satara-Deolai village area was under the jurisdiction of two independent gram

panchayats which got merged into the Aurangabad city consequently putting

strain on various aspects of municipal administration including providing solid

waste management, 
'underground sewage facilities and sewage treatment

facilities.
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While being part of the rz gram Panchayat administration, the said area had very

poor facilities regarding planned d.evelopment, sanitation facilities, access roads,

water supply, sewage treatment, municipal waste management etc' Since the

time the said. area has come under the jurisdiction of AMC, provision of various

municipal facilities is underway and it is the constant endeavour of AMC to

provide all various Municipal amenities and facilities'

Before giving parawise reply to the present application, this respondent would

like to bring on record certain facts supported by records and information

available in this office.

Aurangabad Municipal Council was established in the year 1936, the municipal

area was around. S+.S Sq.I(ms. It was elevated to the status of a Municipal

Corporation on B December 1982 and. simultaneously included rB peripheral

villages making the total area under its jurisdiction to $8.5 sq.kms.

There was a municipal solid waste d.isposal site at Naregaon where waste from

Aurangabad city used to be transferred. In february zor8 local people from

Naregaon opposed dumping of waste at the site. Later Hon' High court also

ordered that no waste shall be dumped at Naregaon. As per the directions of hon.

High court, government of Maharashtra set up a committee chaired by Divisional

eommissioner,Aurangabad division to ensure that the problem of solid waste

management in the Aurangabad city is solved. The committee included as its

member r. Collector, Aurangabad, z. Commissioner, Aurangabad Municipal

corporation, 3. Regional officer, Aurangabad MPCB, 4.Dy. commissioner (solid

waste management) Aurangabad Municipal Corporation. The committee was to

ensure that alternative sites are provided for disposal of municipal solid waste.

7. The Aurangabad municipal corporation suggested 7 potential sites where the

municipal solid waste.processing plants could be set up' From among the 7 said

sites the committee finalised 4 sites for setting up of MSW processing plant' The

DPR for erection of processing infrastructure was prepared by Aurangabad

Municipal corporation and submitted to the state government for sanction' The

4.

5.

6.

4
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DPR was sanctioned and funds from the center and state government were

provided to do the work.

8. AMC has proposed 4 MSW Handling and Treatment facilities at Chikhaltana (r5o

MT/day) Padegaon (r5oMT/day), Harsul (r5oMT/day), Kanchanwadi

Biomethanation waste to energz plant (3oMT/day) having a total treatment

capacity of 4Bo MT/day capacity. Out of these 4, the facilities at ChilJraltana

(r5o MT/day) Padegaon (r5oMT/day),Kanchanwadi Biomethanation plant

(3oMT/day) are commissioned and active with a total wet waste treatment

capacity of 33o MT/day.

9. The door to door waste collection from all rr5 wards is done darly. tooyo MSW

collection and transportation has been in process in Aurangabad city since 4th

February zorg under an outsourced agency engaged by AMC. The collection is

effectively monitored by GPS installed vehicles ; also weigh bridges installed at

processing plants at Chikalthana and Padegaon are operated by AMC. Bgo auto

tippers, z9 secondaryvehicles (r9 refuse compactors, 10 tippers) are deployed for

transportation of MSW from various zones to processing plants. All the vehicles

are according to MSW zo16 Rules which are fully covered during transportation

of MSW and all primary vehicles having separate compartments for dry and wet

waste and wet containers for hazardous waste are being deployed.

ro. Dry-waste collection and disposal method blz AMC : Around r5o TPD of dry waste

is collected at 4 decentralized MRFs (Ramnagar, Central naka, Harsul and

Kanchanwadi) and z centralized MRFs (Chikalthana and Padegaon) which are

monitored punctually by the AMC on a daily basis. Total dry waste is partially

sent for recycling agencies and partially for RDF to authorized plants for

incineration under boilers used for steel industries and cement factories. Dry

waste MRF is run at Ramnagar. Central Naka. Harsul and Kanchanwadi with the

help of Centre for Applied Rescarch and People's Engagement (CARPE) and

United Nations Development Program (UNDP). High levels of personal hygiene

and sanitation is ensured due to engagement and supervision of CARPE and

UNDP.
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rr. Wet wpste collection and disposal method by AMC : Around 3oo TpD of wet

waste is collected and sent for processing at the 2 centralized waste to compost

processing plants and 1 biomethanation plant. The waste to compost plants at

Padegaon and Chikalthana have a treating capacity of 1So TPD each respectively

and the bio methanation plant at Kanchanwadi has a treatment capacity of 3o

TPD. Both the waste to compost facilities are based on technolory having

Presorting system, windrow composting, compost Refining. The waste is

initially passed over the auto feeder and conveyor belt for sorting and the wet

waste is transferred onto Windrow which is turned frequently in order to

maintain aerobic condition inside the pile.

rz. The process of turning is repeated once every week for 5 weeks. Each heap on

Windrow is allowed to stay on the compost pad for 35 days and at the end of

35th day the material is ready for further processing. After g5 days, the material

is successfully sieved through a 2 state screening system of 35 mm followed by 16

mm. Screened material coming out of coarse segregation section (Trommels),

requires further maturation time which is called as curing. Screened material has

to be cured for at least three weeks in covered area which ensures complete

maturation of compost. Cured material does not have odour because of carbon

stabilization during aerobic decomposition.The plants at Padegaon and

Chikalthana are run overtime to treat total daily generated waste on the same

day. Till date a total of 14,Boo tons of compost from Chikalthana and Tgoo tons

of compost from Padegaon has been produced and dispatched to authorised

vendors.

lg.I,egacy waste : Approximately rz lakh metric tonne waste is dumped at

Naregaon, Padegaon and Chikalthana. It is proposed that biomining of the waste

shall be done. Around Zo% (Sz acres) of the land will be reclaimed by this

process, inert will be landfilled and plantation will be done over the periphery of

the dump site. Biomining proposal has been prepared, itwill be submitted to the

Maharashtra Jeevan Pradhikaran for technical sanction. After receiving the

technical sanction the same shall be sent to the State Government for their

approval. EIA works have been issued to M/s. SV Envirri consultancy firm.
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14. Entire process of handling MSW at the processing and storage facilities is

thoroughly scientific in nature and high stand.ards of hygiene and sanitation are

maintained at the facility. Workers employed at the facility are given protective

gear like hand gloves, masks etc. Efforts are taken to keep the facility odour free.

15. Details of the MSW treatment facilities and their status -

Project Type Capacity MT/day Current Status

Chikhalthan Windrow
Composting for
wet waste &
material recovery
facility for dry
waste.

150 Processing plant
operational at full
capaeity since
17/o6/zor9.

Till now t4,6oo
MT of compost
has been
produced.

Aleachate
collection tank of
capacity z5lakh
liters is built at
the plant.

Padegaon Windrow
Composting for
wet waste &
material recovery
facility for dry
waste

150 Processing plant
operational at full
capacity since
t8/oz/zozo.

Till now Tgoo MT
of compost has

been produced.

Aleachate
collection tank of
capacity 4S lakh
liters is built at
the plant.
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8/1 8

Harsul Windrow
Composting for
wet waste &
material recovery
facility for dry
waste

150 4o% of the civil
workhas been
done. Rest of the
civil work is
pending for want
of land. The land
acquisition is in
progress.
Meanwhile the
machinery
purchasing is in
process"

Kanchanwadi Bio Methanation
project for wet
waste

3o Bio gas

generation plant
based on
biomethanation
process is
operational and
running from
z6lorlzozt.

Type of work Current status

Naregaon Legacy waste biomining. Quantity estimation of legacy waste

has been completed, total quantity of
waste above mean ground level is
g,tg,965 cubic meter.
The biomining proposal has been
prepared, it will be sent to
Maharashtra Jeevan Pradhikaran for
technical sanction. After getting the
technical sanction the same will be

sent to the state government for
approval.
The bioming work will begin by June
2022.
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Establishing a 1So MT treatment
facility at Harsul.

Around 4o% of the civil work has been

done. Rest of the civil work is pending
for want of land. The land acquisition
is in progress.

Meanwhile the machinerypurchase is
also in process.

Facility wiII be operational by the end

of. zozz.

Construction and demolition waste

treatment facility.
Tender process in progress. The

facilitywill be in operation byApril
2022.

Establishing a sanitary landfill site at

Padegaon.

Work for environment clearance has

been given to M/S. SV Enviro
consultancy firm. After getting EC the

tender for sanitary landfill will be

floated.
The landfill will be operational by the
end ofyear 2022.

17. Total amount of Rs. ra8.z9 crores has been sanctioned from the Central and State

Government funds for DPR. out of which. Rs --.qz crores have been given to

r8. Now this respondent will give a para wise reply to the original application.

19. Paragraph number 1 to ro doesn't require any specific reply from this respondent.

2o.In paragraph number tz the applicant has produced details about the MSW sites

which are installed and operational within the AMC limits. Compliance and

current status Regarding the MSW sites in the AMC limits is already given above

And hence not reproduced over here to avoid repetition.

21. In paragraph number 13 The applicant accepts that MSW processing treatment

plants in AMC, have valid authorisation from MPCB. The applicant for the

submit noncompliance regarding landfitl site at Padegaon. Regarding the same,

this respond.ent would like to submit that work for environment clearance has

9

9/1 8
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been given to M/S. SV Enviro consultancy firm. After getting EC the tender for

sanitary landfill will be floated.

22.11 paragraph number 14 the applicant admits that at present there is no

dumping of solid waste at the Naregaon site. The applicant further talks about no

processing taking place of the legacy waste at the site. This respondent would like

to state that the issue regarding legacy waste is already dealt with above and

hence not reproduced here to avoid repetition.

2g.In paragraph number 15 the applicant mentions non compliances at Padegaon,

Harsul, Chikalthana and Kanchanwadi MSW treatment facilities. In response,

this respondent would like to submit, compliances, capacity and current status of

alt the facilities has already been mentioned above in detail. Timelines of the

pending sites have also been explained above. Photographs which have been

supplied and produced by the applicant don't reflect the true affairs which are at

ground level.

z4.High levels of personal hygiene and sanitation is ensured due to engagement and

supervision of CARPE and UNDP. This respondent I would like to produce

photographs showing the true state of affairs at the said facilities. Photographs of

Padegaon, Chikhalthana, Kanchanwadi and Harsul sites are collectivd marked

and annexed as Annexure R/g/r (Colly).

25.In paragraph number 16, the applicant has alleged that this respondent has not

prepared any solid waste management plan and has not submitted the same with

the State Government. In response, this respondent would like to submit that a

Detailed Project Report for solid waste management has been submitted to the

State Government and it has received government's approval on tzlo4lzot9.

This DPR was further revised and got approval from the state government on

$lo2/2o2o. It is being further revised since the fund allocated for biomining of

legacy waste is insufficient. The revised proposal has been prepared, it will be

sent to Maharashtra Jeevan Pradhikaran for technical approval. After getting the

technical sanction the same will be sent to the state government for approval. A

10
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copy of the government resolution approving the DPR is marked and annexed

herewith as Annexure R/g/2.

z6.In paragraph number 17, the applicant admits that this respondent has arranged

for door to door collection of solid waste from all households but he is alleging

that this respondent is not creating enough awareness regarding segregation. In
response this respondent would like to submit that 8o to 85% segregation at

source is being done.

status is the second highest status after platinum. This status is awarded

Proc9ssing of wet waste. pro.cessine and recyclins of drywaste. processing of C&D

waste. waste going to landfill and sanitation, statqs of thq citv. Other cities that

have recqived Gold status are Pune and Nagpur. A copy of the result of prerak

DAUUR Samman is marked and attached as Annexure R/-ql:,

zT.From paragraph no 1B-2o the Applicant stated that ,this respondent is not doing

segregation of waste at source, has not established waste disposal centres, etc. In

response, this respondent would like to submit that municipal staff of this

respondent is doing awareness work about source segregation of waste and also

manually segregating the wet, dry, sanitary waste and other waste at source.

Workers employed at the facility are given protective gear like hand gloves, masks

etc. It is wrong to say that this respondent is continuously doing landfilling and

dumping at the sites as alleged by the applicant. Photographs produced by this

respondent itself show a good standard of hygiene and cleanliness at the

above-described MSW sites. This respondent is not doing any haphazard

dumping at any of the MSW sites.

11

swacch sarvekshan zozr results. Also Aurangabad city has been
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z8.In response this respondent would like to submit, AMC is implementing Swaccha

Maharashtra and the Majhi Vasundhara campaign successfully for conservation

of environment in various ways. AMC encourages citizens, volunteers and NGOs

to participate in river clean up initiatives, segregation of municipal solid waste at

source, maintaining good community hygiene and sanitation standards. Citizens,

volunteers and NGOs are overwhelmingly participating in various initiatives and

programs. AMC continuously keeps encouraging citizens to segregate the waste at

source and then hand it over to the municipal staff. AMC has arranged citizen

visits at the processing site so as to increase the awareness regarding solid waste

management. Photographs of awareness campaigns initiated by the AMC are

collectivdmarked and annexed asAnnexure R/.q/a (colly).

z9.In paragraph number 21 the applicant has alleged that respondent number 5 has

not examined the proposal for authorisation, Chikalthana MSW processing site is

within z km from Aurangabad Airport and NOC from the Airport Authority has

not been obtained. In response to this this respondent would like to submit that

the Airport Authority of India has never raised any kind of objection regarding

the location of MSW site at Chikalthana this respondent has obtained valid

authorisation from MPCB.

3o.Regarding paragraph number 22 two of the application this respondent doesn't

wish to offer any eomments, except stating that, this respondent is duly

complying all the conditions which are laid down in the authorisation granted by

the MPCB and due compliance of the standards is reported by this respondent to

the MPCB on a regular basis. Whatever information is being sought by the MPCB,

this respondent is providing that information and compliances to the satisfaction

of MPCB and they have been regularly acknowledging the compliances mad.e by

this respondent.

3r. Regarding paragraph number 2g this respondent would like to submit that MPCB

has issued certain directions to this respondent and this respondent has given

clarification to the MPCB regarding those directions.

12
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3z.Regarding paragraph number 24 this respondents doesn't wish to offer any

comments.

3g.In paragraph number z5 the applicant alleges non compliance of conditions by

respondent number g of the authorisation dated 11-01-2019. It is further alleged

that this respondent has not complied with EIA Notification, 2006 and Solid

Waste Management Rules, zo16 and non development of Green Belt around the

MSW processing sites. In response to that, this respondent would like to state

that the Secretary, MoEF&CC, Government of India by a letter dated 3rd July

2017 has granted exemption from obtaining prior environment clearance under

the EIA Notification, 2006 for the MSW processing sites. Copy of the Letter dated

grd July 2oLT, bearing no. D.O. No. zz-t9/zot7-IA-III by the Secretary,

MoEF&CC is marked and annexed as Annexure R/g/S.

34.As regards to the landfill site at Padegaon, work for environment clearance has

been given to M/S. SV Enviro consultancy firm. After getting EC the tender for

sanitary landfiIl will be floated. This respondent has developed a green belt

around each of the MSW sites iocated at Chikalthana, Padegaon and

Kanchanwadi. Photographs of the Green BeIt around each of the sites is

collectively marked and annexed as Annexure R/g/6 (Colly).

35.In paragraph number z6 the applicant alleges non compliance of conditions

according to a visit report dated Lg-o4-zoL8 which was conducted by respondent

authorities, revenue officials and garden supervisor. In response to that this

respondent would like to state as follows -

r Chikhalthana MSW facility has been operating at full capacity since

117-0,6-2019.

There was a proposal of setting up MSW facility at Ramnagar but later on

that proposal was cancelled.

Padegaon MSW facility is operating at full capacity from r8-o 2-2o2o.

Biomethanation Waste to energy plant generating biogas has been

operational at Kanchanwadi from z6-ot-2o2t.

a

a
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o With respect to legacy waste at Naregaon site, Quantity estimation of

legacy waste has been completed, total quantity of waste above mean

ground level is 919961 cubic meter. The biomining proposal has been

prepared, it will be sent to Maharashtra Jeevan Pradhikaran for technical

sanetion. After getting the technical sanction the same will be sent to the

state government for approval.

r Regarding MSW site at Harsul, civil work is in progress and is likelyto be

completed and the plant is likelyto be operational bythe end of 2c22.

. There was a proposal to set up an MSW site at Mitmita, but later on the

said proposal was cancelled.

36.In paragraph number z7 the applicant has stated about a visit report dated

o4-o8-2o18 at the Padegaon MSW site having a slaughterhouse adjacent to it. In

response to the said observations, this respondent would like to state that MPCB

has granted consent to Padegaon MSW site on 11-01-2019 and it is operational

from 18-o2-2o2o. MPCB has granted consent to the slaughterhouse on

o7-o1-2o2o. As the facility is operational, regular spraying and other activities

are undertaken which has shown results, as there is minimal odour and flies.

Around 45oo trees have been planted as a green belt around the SWM site. As of

now there are no non compliances at the said site. Near to the side side there is

an authorised development and hutments.

gT.In paragraph number zB the applicant has mentioned a report dated 21-08-2018

regarding the MSW site at Kanchanwadi. In response to that this respondent

would like to state that presently no waste is being stored at the site.

Biomethanation waste to energy plant of 3o MT/D is operational from

26-ot-2ozr. There is no }eachate at the site.

3B.In paragraph number z9 The applicant is referring to a visit report dated

21-o2-2ot8. In response to the observations in the said report this respondent

would like to state that Compliances and present status of all the reports has

already been stated above and hence not reproduced here to avoid repetition.

DPR for the biomining of legacy waste at Naregaon has been prepared.

14

14118

182



11125121,6:31 PM

I."ri:rr; : :lir:IrL :!!. i,ri i' ri1

irll.iJ" ,.1 -I",: i,i!r!r;.r.

https://docs.google.com/documenUd/l SHKxM4KxwpBFGwXTuVf94EljYdDwEl qABftb9lkYnql/edit?pli=1

Reply of AMC in OA No. BSl2020 Suraj Pradip Ajmera v Uol - Google Docs

gg.In paragraph number 3o the applicant mentions various visit reports regarding

the Harsul MSW facility. In response to that this respondent would like to state

that at present there is no dumping of waste occurring at this site. Whatever

small amount of waste was laying at the site has been processed. Present status of

the site has already been mentioned about and therefore not reproduced here to

avoid repetition. A copy of work order for processing of waste at harsul site is

marked and attached as Annexure R/.q/2.

4o.In reply to paragraph number 3r this respondent would like to state that this

respondent has obeyed all the directions which have been given by the MPCB and

has reported to them all the compliances of the consent conditions, which have

been duly acknowledged by them. This respondent is a law abiding authority and

it has not disregarded any directions or orders passed by any authority or any

Court of law.

41. In response to paragraph number 3z this respondent would like to state that this

respondent has appeared before hon. High court from time to time and the hon.

High court has not passed any adverse order in this regard. The matter is pending

inhon. High court.

4z.It paragraph Number 33, the applicant is mentioning the cause of action which

arose based upon a reply given by respondent number S. Cause of action cannot

arise from the date mentioned. The present application is not within the statutory

limitation as given under the NGT Act and hence is barred by limitation.

4g.With respect to the grounds raised by the applicant this respondent would like to

state as follows -

o This respondent is in total compliance of the solid waste management

rules zo16.

o Secretary, MoEF&CC, Government of India by a letter dated 3rd July

2ot7 has granted exemption from obtaining prior environment

clearance under the EIA Notification, 2006 for the MSW processing

sites.

15
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MPCB has granted authorisation to this respondent for its MSW sites

and this respondent is scrupulously complying with the conditions of
the said authorisation.

The Airport Authonty of India has never taken any objection with

respect to the Chikhalthana MSW site and therefore their NoC is not

required. The Airport Authority of India has never raised any complaint

with respect to the said MSW site.

This respondent has already explained that it has complied with the

observations in o4-o8-2o18 visit report and this respondent is in total

compliance with respect to solid waste management rules zo16 for the

Padegaon MSW site.

o This respondent has developed green belt at all the MSw sites.

. MPCB has granted consent to the slaughterhouse at Padegaon. As the

facility is operational, regular spraying and other activities are

undertaken which has shown results, as there is minimal odour and.

flies. There is no dumping of anywaste material at the site.

o At all the MSW sites there is proper segregation of all kinds of waste

material. 8o to 85% segregation at source is being done byAMC.

. Leachate collection tanks of z5lakh liters and 45lakh liters capacity are

constructed at Chikalthana and Padegaon sites respectively. The

leachate treatment by using soil biotechnology is proposed at both sites.

zB.In response to the prayers of the present application this respondent would like

to state that this respondent is not dumping any unsegregated waste at any of its

Msw sites, almost Bo to 85% segregation at source is being done, this

respondent has a comprehensive and concrete plan in place for generating public

awareness in the citizens of Aurangabad city and the same is being successfully

implemented by overwhelming public participation, this respondent has already

given the time frame and current status of its various projects in detail, this

https://docs.google.com/document/d/l SHKxM4KxwpBFGwXTuVfg4EljYdDwEl qABftbgtkYnql/edit?pti=1
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respondent is in compliance with respect to MSW rules 2016 forAurangabad city
and therefore it is prayed that no cost may kindly be imposed on the Aurangabad

Municipal Corporation.

zg.This respondent would like to state that they are implementing an efficient and.

dense underground sewage network line, sewage treatment plants, municipal

solid waste handling and processing system and other environmentally friendly
initiatives under the Majhi Vasundhara and Swaccha Maharashtra Abhiyan. It is
not the case of the applicants that the respondent is sitting idle and doing

nothing. This respondent is working hard to complete the works undertaken for
restoring degraded environment at various places, due to various causes and is

showing results on ground. Citizens of the eity of Aurangabad are voluntarily

coming forward to take part in various public engagements for improving the

overall environment of the city and this respondent is undertaking serious efforts

in providing a better and healthy environment to the citizens of Aurangabad. As a

result, the city's ranking in Swachha Sarvekshan has kept on getting better.

3o.That in light of the above submissions It is respectfully prayed that this

answering respondent no. 3, Aurangabad Municipal Corporation Shall abide by

any orders or directions issued by the Honourable Tribunal, as appropriate.

-%^rr*[.0^
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VERIFICATION

That whatever is stated above is true and correct to the best of my knowledge, ability

and the information which is available with the office of this respondent.

Verified at Aurangabad on z5th November, 2o2L.

*qtrFI mAVf T
mnly afliimed [efore fi€*.-
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s@ qRd srftqlq [{rrrq trd qrrrfr

rrF=nT eFrelFrT lFFFnq €qtIF(T
qrrNrfrlqrnqiltuqHr{d.

sftrnqrq qErqrn qrfuor, fuer SirnqrE.

TTERTqTTftTT

TqrfrflqfrqFr

ansq ftulq 6qio :- HqGT-?o e q/q.tr'. e BVqB-i I
gflrflr rrq5s *o, qrErq q-rqr qrri,

ri-.gdq,1ffi-yoo otrQ.

frqio: e? +-gqrfr, ?o?o

rlf?T:-

q. Trfl{ Fpfq, flT f{f,rfl fttrm, m-qio: rrnTrcT-?og Vs.w.ll/qfr-au, ft. lg.o.l.?oqq

?. TIN1=1Fptq, T{Tfrfi-rsfrcTl-rt, mrrio:_ {q+rcT_?ol c/sfr. qutr/TB_tru, fr.9?.ou.?o94

tr. Ertr qrrf, oTftqrq Fr.r$ trd.r&a e-qrkox qFrfrqr lfffo tro/oc/?oiq ffi
{T{srd@r ffiAgfrfn.

.,'sqftdu:-
g-6; rl-EI-{tE eTfuqH Fr.r$ si-fl,td sft-n-{rq qgf;rrg qrfrtil-qr s. q 9 ,Oq,q o ,ooo/ - (tqi

g'inrruutq qilE r,_ot"rt+t dqT qax{ Eqr{ Effi) filt{fuT Tl-rrfr II=I-IFENI qfl€ilTq s-fiEqNI

{Efiq mr{im I tefi-o uNI=T ftriqlTqx rnrgrfrlq q-gft tlqld sTrfr oTI-}.

?. gril IFr-eqNT ffi tf,Hr st{rrqrE Tr6qd frqfur drryqr rrd qq-fi-flql-{{

fifiEarf,ftio6q16quorntr{f,rPff,6}i. f,srft, sa-{r-re-oriihtrg.f,sfu-qrow-qrsredrl-rut

qr-rrstfl-HrErrffrr{ qrfrrb-sB:Tderqsreqri i{il-ffff, q-€-tri?rrtrftf, fr{ BrruftqFfrqr

tf,E s'ril{uqri frlTFfq oTr-g.m, ofltrnqrE frqr-rr qi-qr cftqqr+srd qPda irffii dffi. eqr

ci-g.irrfi {qq y_oeu st-EtrIotd qffi o-tc,-I r+rw Etrfto q-fl-$frtq rTI{rflI ffi ffifr 3fl{rn-{rq

q6rrq-{ qrfttati a,d 3il-}.

3. trrgglrs, 3iltqrqrq rrEI=rK qrfrrati v. 98c.,o3,oQ,oool- (s-T$ gfi-n srgqres offi

ffi{ft 6er ft{ EqN wqf,) filmfiqr SqTRn eiErrltr-NiFr{{ qEr{rE fifi yrDroqqrfr dit{fi.

qru-flT tgq qrq eIfuq|-{ rtrflq lil-fl ]-dr 3lrt.

B. rreq rwrqrfr ur+fr vrq erfuqn Tiqrd{rdr+qr {f,{Frq o-sq sm qr-trcotq ciB-fr

rrftfri qrqil f{@I-{{ rril e-ftlq ftlqi-f tro/oc/?oeq ffi grA"qr r.qkox qfrfiErIl

ffid t;{'qm sil-oT ator. vcq d-6ft1f, s"qrkor< llFrfri si{rn-{rE *l-6FrK qtfrIil--qr 
SqTR(

q-fi?g 3rillroNr q-[qf,T ]l-El=T at-fr Gil-B.
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il'qn ftdq Erqio, gqq-?o I Vr.iF'. iwZqfr-lt

q. Gt{.rrqrq rdmrnqrftrH vlr({ od-ril $. q8c,oq,oJ,ooo/- 1sqt \m"} e&ilfifl otd

\'fitq-t{ft deT fin Eqr{ ft|ryfiq gKrqrffi v. qq,o3,!o,ooo/- C$TS 1'arpuro otfr

\'o.)urq{fr 6qT qErrtr Eqrq ftlrrftqT tqr il-rs{ ffiro ffieq ltrflqrflfla rorqr

m'. ? qrorqrrF'. l qtiEdfr"qyg trRTrqrsri<rffqtrqi-ff ? tefto{n-{mffiry-s+t+

rrr;q-or trqm sTrd sil-$. eilr'rnqrq rr6r;rw qrfr rdd qrc< adaqT $. 9 B c, g\, o Q,o o o / - Cg,rn \'o-*

srWs otfr 1'+tqq.X oqT ftq EqR rym) fttrfuT FI arxrq fruhn ri-{flqr fr+gurqfrfl-cd

$F'r;Tr 3 q \'IF'FTT .r qti q{rdflr5{ilI) gWtrO rO-CV sr$rrcild Xp rO-CV errArOrfiA OIfr qrfifr

€gT ofr a.d eil-t, Erfr erfr q-{rdflr orr-i-d ({, or$ effi Tdqri sqrfrE +.,qr sil-}a. u@ aa

IFrsrI sr$rf,td s'. qq,q3,q8,og4 FrqE ota rqruurq oqT q}qq Eqr{ qriln 3rcIr{f,{ rnm i
qr6 grfr erB. s"qrfuo-rq qffii ftd@r flqi-qr .r-gffi sI TIrq"I frufqr 1rt{crql

.|Md r6FrI E qgt qtfffic,qt $'. qq,3q,q8,ogc (UulE{ tntf ranuurq oer dq{ EqI{

srdt Gr6errfi1( r5-fi) srkf, ffiail qrfr riqqo-wqrfl {tNl=T rII-aIf,T tfl sil-t

E. ${Flr ilqETSe oNq-rqrc q-arrrmwfrrbqr qfr{fl{ }r-rr?rT ea-gqrorfr gtrTfrfl frhTf,

s. 9,84,0q,oQ,!Qo/- Nq-t gofi 3rffis o)-e qffi{ft ofl frq E'Tl-{ ffin {rrtrfl qffi)

\qfr {r$o. iltq, ffiq oTrffrfq Ttrd eqeIKT lg< ireomtt {rtrd.

(frTdv.et&d)

roerdt
qWWrtrd

firrd

g6gIN(T

slfuqrtFrrO

trdsrE*
ft'Td

tFgnrsqrqr$d

erg+uergcn

lergi+roe
fih:rftqr Q9%)

trqrqrergfq
trwr(Qo:Bo ql

rqrund)

qrr{tTeTrffoIffiFq

$$qrs6qrq

1iFrqir6qarwrqrfrq
rrqF€rdsr{rqftfrff)

I ? ? 8 q

98C.0!oJ quUl.oooo ' Ii.89oo tr8.3o

Q3.o8otr

6qlffis.3a.1yot&
\qEr frrft (rq ilRl;I

+go rq sdfud E
?U.aootr dCt \r{6r

fuft ofltrerE
q-drq-fiqrfrrh-fl qrqr

ortd)

Tvqffil
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Trsq ffq m'qim Frrsr-?o9qfr.m'.qu1ffi-ts

$. riEfrqa;qio, ? teftd ffiq, j?.ou.?oe4 qrrrr-qq ftutqra =rns erfr e rrfit$emm-{fi

iiwrfirrotrtrf,.

c. $eR TII{rT ffiq rIgKrE {mT{Iqt wrnry-.maharashtra.gouin ql fitTfef6t-{{ Brrtrel

ir'TnrffiT olmr si-qq sFrr €bed-6 QoQooQlJqoqquusc?q or{rT ent. er sTrATr ffiffi Hrqrfit

qtelifuf, irwt irt-6rrn d ta oil-t.

TflTrqTt lrqqrd qi-q etdeilWr q rrfl-i,

Aj it Sa h eb raci"!:rffi:ffiHi#ffi#"l:
palwe '"HEffiHi8#ffii.*"o

... :
(elFssqrtri)

wrqf{fi 3trffi, Tgr{rq {rr{FT

sfr,

e. m.gw+i*fierq{Uw<rfuq

?. qr. ri*, rrrq frorsr mt sm,t T{FI'q,

1. qr. rrqq* ilrqFq-oTvr fuilrT qiA q-rq'ft vrPdq

u. Gltrr-{ gw vfuo, fta frqrq qia {+q qrgr{rtr'

q. GTuN grq t+Fdq,ffiqq frqFr qit rfiq rrar+fr

E. sqrq glF+q, ffi fufl-fl frr+rq (?) qit tfiq sfl-{tr

o. t-(r+I $fuq, TdKrE fi{q vrfuoqot, 1ffi.
(. GTrflffi oen fiqrf,fi', *r-6r{Tqqrfuor lr{Int=t $qro=qrcrq, t{9.
q. rrqeTF[qm Ti-qlffiF', {q@TdIqTq oTkqlq riqItrnf,q, ffi.
9o. fuTrrnq eil-Tffi, siltqruK ftcT[tt, 3ilt{-rom.

ee. fti-€rffi,35iT*-E.
q?. fu€rr{r1qt=r eTffi, GttrrHrE.

qtr. e[Igffi, oil{q-rqrq q-flrt-rx qrftror

eB. M,qB-lx.

@
Iysdqffi
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Regarding giving improved 

administrative approval to the 

Civil Solid Waste Management 

Project under Swachh Bharat 

Abhiyan (Civil). Aurangabad 

Municipal Corporation, 

District Aurangabad. 

 

Government of Maharashtra  

Urban Development Department  

Government Resolution No. :- SMA-2019/File.No.143/Nvi-34 

Hutatma Rajguru Chowk, Madam Cama Road, 

Mantralaya, Mumbai – 400 032 

Date : 13 February, 2020 

Read:- 

1. Govt. Resolution, Urban Development Department, No: SMA-

2015/File.No.23/Nvi-34, dated 15.05.2015 

2. Govt. Resolution, Urban Development Department, No: SMA-

2018/File.No.143/Nvi-34, dated 12.04.2018 

3. Minutes of the high level committee meeting dated 30/08/2019 

constituted under Swacha Bharat Mission (Civil).  

Government Resolution:- 

Under Swachh Maharashtra Abhiyan (Civil) Rs. 91,79,50,000/- (Rupees 

Ninety One Crores Seventy Nine Lakhs Fifty thousand Only) has been given 

administrative approval as per Government Decision at Reference No. 2 for 

Urban Solid Waste Management Project.  

2.  While giving administrative approval to this project, it was proposed 

to process all the solid waste in Aurangabad city in a centralized manner. 

However, due to unavailability of land to Aurangabad Municipal Corporation 

for such centralized processing, the decision to set up three decentralized 

processing centers in the city was decided by a meeting chaired by the 

Divisional Commissioner, Aurangabad Division. In that regard, Aurangabad 

Municipal Corporation has requested to give administrative approval to the 

project by amending the approved project report. 

3.  Accordingly Aurangabad Municipal Corporation has submitted an 

amended proposal amounting to Rs. 148,79,03,000/- (Rupees One hundred 

and fourty eight crores, seventy nine lakhs, three thousand only) to the State 

207-A



Mission after getting technical approval from the Maharashtra Jeevan 

Pradhikaran.  

4.  After scrutinizing the proposal at the level of State Mission Directorate 

and approving it by the state level technical committee, the proposal was 

put up in the high level committee held on 30/08/2019. In this meeting, the 

High Level Committee has approved the Improved Project Report of 

Aurangabad Municipal Corporation.  

5.  Improved proposal of Rs. 148,79,03,000/- (Rupees One hundred and 

fourty eight crores, seventy nine lakhs, three thousand only) submitted by 

Aurangabad Municipal Corporation amount of Rs. 91,79,50,000/- (Rupees 

Ninety One Crores Seventy Nine Lakhs Fifty thousand Only) is hereby being 

granted administrative approval as per above reference no. 2 (as per column 

2 & 3 of the statement annexed hereby to this government resolution). 

Improved project report of 148,79,03,000/- (Rupees One hundred and 

fourty eight crores, seventy nine lakhs, three thousand only) submitted by 

Aurangabad Municipal Corporation (as per the column 4 & 5 of the schedule 

annexed hereby to this government resolution) few items from the original 

project report have been reduced in the improved project report, few items 

have been removed, few items have been newly added. Therefore there is an 

increase by Rs. 56,99,54,778 (Rupees Fifty six crores, ninety nine lakhs, 

fifty four thousand, seven hundred and seventy eight only) in the original 

project report. According to the approval granted by the High Powered 

Committee, according to column 6 of the statement annexed to this 

government resolution government is approving the increased amount of Rs. 

56,99,54,778 (Rupees Fifty six crores, ninety nine lakhs, fifty four thousand, 

seven hundred and seventy eight only).  

6.  Due to the said change, improved cost of the detailed project report of 

Aurangabad Municipal Corporation is Rs. 1,48,79,03,937/- (Rupees One 

hundred and fourty eight crores, seventy nine lakhs, three thousand only). 

Similarly financial figure will be according to the following table.  

Amount in crore rupees 

Approved 
improved 

Project Cost  

Amount 
permissible 

as per 

Swaccha 
Bharat 
Mission 
(Civil) 

Permissible 
fund by the 

Central 

Government 
(35% of the 
permissible 
project cost) 

Permissible 
portion of 

State 

Contribution 
(60:40 ratio) 

Contribution 
by local self 

administration  

(In addition to   
the approved 

funds) 

1 2 3 4 5 

148,7903 147,0000 51.4500 34.30 62.0403 

(Out of this Rs. 
38.24 fund will 
be given by the 
State Govt. and 
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remaining Rs. 
24.8003 crores 
fund will have 

to be given by 
Auranagabad 

Municipal 
Corporation) 

 

7.  Following the terms and conditions according to the government 

resolution at serial no. 2 dated 12.04.2018, will be binding.  

8. The present government resolution has been made available on 

www.maharashtra.gov.in Government of Maharashtra website and is being  

given number 2020021317119447825. This order has been digitally signed.  

 

By order and in the name of Governor of Maharashtra.  

 

(Ajit Sahebrao Palwe) 

Executive Officer, Government of Maharashtra 

 To,  

1. Additional Chief Secretary, Hon’ble Chief Minister 

2. Personal Secretary, Minister for Urban Development, 

3. Personal Secretary, Minister of State for Urban Development, 

4. Private Secretary, Additional Chief Secretary Finance Department 

5. Private Secretary, Additional Chief Secretary Planning Department  

6. Private Secretary, Principal Secretary Urban Development (2) 

7. Member Secretary, Maharashtra Jeevan Pradhikaran 

8. Commissioner and Director, Directorate of Municipal Administration, 

Mumbai 

9. State Mission Director, Swachh Maharashtra Mission Directorate, Mumbai 

10. Divisional Commissioner, Aurangabad Division, Aurangabad 

11. District Collector, Aurangabad 

12. District Administrative Officer, Aurangabad  

13. Commissioner, Aurangabad Municipal Corporation 

14. Nivadnasti, NaVi-34  
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T[S{ ftutq iFqi6] BrrI3t-?o q q/vir. 9 8tr/qB-Q8

fr'wrtr*

Filvt ffq arqia, :-HffiT-1o r q/ u.ir. q syqB-tr u frqio': r 1 t-garfr , ?o?offifr**r)
(fihqav.qdt

qI.
fr.

Xaroworraromut
sinfdErfr

ItrIr6H
srrqrorqd

erafo

Er{lfrfrTd

gurfuroe
eir{ao.r+oarerfi

gurftaroe
er6{rdrd

siilF
iDlFrurafl

Erfr*ffiTd

$-(ir

(1) (2) (3) (4) (s) (6)

I Screening machine 9 non. 1,44,00,000 Screening Machine 4 Nos 58,75,000 -85,25,000

2 Ballingmachine@9nos. 28,80,000 Bailing Machine 4 Nos 13,50,000 -15,30,000

J single shaft shredder

machine @ 9 nos

1,44,00,000 Single shaft shredder

machine 4 No.
50,00,000 -94,00,000

4 Accessories 50,00,000 Accessories 50,00,000 0

5 IEC & Public Awareness (in

phase wise manner)

1,00,00,000 IEC & Public Awareness (in
phase wise manner)

2,00,00,000 +1,00,00,000

6 Compost pit shed 8,16,75,621 Compost pit shed 3,50,00,000 -4,66,75,627

For Long Term Plan

7 Fencing with gate 18,88,60,919 Fencing with gate 86,85,48,767 +6',7,96,87,848

8 Material recovery facility @
9 nos.

Material Recovery facility

9 Weighbridge room Weigh bridge room

0 Tipping area Tipping area

1 Pre sorting shed Pre sorting shed

2 Windrow platform Windrow platform

J Processing shed Processing shed

4 Curing area Curing area

5 Storage Shed for wet waste Storage shed for wet waste

t6 Material Recovery Facility

and Dry waste storage

Material Recovery facility

t7 Leachate tank Leachate tank

18 Internal Roads Internal roads

t9 Drains Drains

20 Office Room Office room

2t Workers Room Workers room

22 Toilet Toilet

23 Office building at

Processing plant

24 Compound Wall

25 Add12% for GST (item 07

toitemZ4)

26 Processing plant 300 TPD 7,00,00,000 Processing Plants at 3

places: Chikalthana,

Padegaon & Harsool. @ Rs.

3.35.00.000 each

10,20,00,000 +3,20,00,000

27 Bio-methanation plant 30

TPD

12,00,00,000 Bio-methanation plant (30

TPD)

12,00,00,000 0

28 Brick Manufacturing plant 28,74,480 Brick manufacturing plant

(CnD Plant Component)

2,00,00,000 +7,71,25,520

29 Weighbridge 1 no. 5,71,825 Weighing bridge 71,10,000 +65,38,175

Twqffiu

208



ilsq ffq Fqio' swT-?oqq/y.m'.98i/fi-i8

qt.
fr.

Tdrfi6q3r6{rdrd
si-ilfdErfi

T66}r6fl
errqrdrqd

ffi
qrfrfrfrTd

gwRaroererrqrorqd

ffiovr+uararfi

gwftaroe
orcsrdrqd

ffi
iD1IiTqtaIT

qrfifrffiTd

sw

30 Water Tanker 2 nos. 31,12,144 Water Tanker: 1 no. 15,61,071 -15,51,073

3l Portable Water P,Nrry @2
nos.

80,043 Portable water pump 80,043 0

32 Sanitary Landfill 3,96,12,339 Sanitary Landfill 4,28,73,033 +32,60,694

JJ Scientific Capping of old
dumped at Naregaov

25,00,00,000 Scientific Capping of old
dumped atNaregaov

25,00,00,000 0

34 Fire Extinguishers 86,880 Fire Extinguishers 74,340 -12,540

35 Room @ Rs. 221 l4l for 27

locations

59,70,807 Deleted 0 -59,70,807

36 Granulator machine @
5.00.000 for 4 nos.

20,00,000 Deleted 0 -20,oo,ooo

37 Hadraulic excavator 1 no. 41,38,345 Deleted 0 -41,39,345

38 Collection & Transportation 10,22,85,7s6 Deleted 0 -10,22,85,756

39 0 EIA for Sanitary Landfill 11,23,000 +11,23,000

40 0 Leachate tank for Sanitary

landfill
23,08,683 +23,08,683

Grand Total 91179r491159 Grand Total 1,48,79,03,937 +56,99,541778
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s$frrl ?TnTffrl EtI

AJAY NARAYAN JHA, IAS

-8,#,1*

{ffi,fj

ffi
E',F{*a 

"q-d

D.O. No, 27-Lg / Z?t7-lA-l I I

Dear 5t-r.' Fl .'s L .,,, 
,

Piease refer to the D.O. letter No.

14.02.2017 requesting to revisit the process

for Solid Waste Manasement Treatment and

2. The matter has been exatnined by the Expert Group constituted in the

Ministry in its meeting held on 14.06.2017. The Expert 6roup has submitted its

recommendations. The recommendations of tlre Expert Group haye been

examined in the Ministry.

3, The finvironment lmpact Assessment Notification, 2006 in the Schedule

at itEm 7{i) mentions Comrnon Municipal Sotid Waste Management Facility

{CMSWMF} as Category B nrcject for which State Environment lmpact

Assessment Authority iSEtAA) is empowered to appraise the project for grant

of prior environmental clearance,

4. The municipal solid waste rnanagernent involves various steps like door

to door collection, segregation, composting, refuse derived fuel (RDF) nraking,

waste to energy generation through waste to energy plants and disposal in

scientific landfills. The above actiyities, except landfill site. if proposed as

standalone activities are not covered under item 7(i) of EIA Notification, 2006,

hence do not require prior environmental ciearance, ln case the activities of
composting, RDF making and waste to energy plant {up to capacity of 15 MW}

are proposed at an existing larrdfill site, they do not attract the provisions of
the EIA lJotification, 2005.

5. lf the activities of incineration, RDF making and waste to energy plant

are proposeci along with the new site of solid waste disposal/ landfill, it is

advisable to obtain an integrated prior environmental clearance for these

projects.

contd, ",2/-

$rtrl,.t"ris{q riE;r, ;*1 {ffi *q, a-{ ftral.troooiuntq ; {011,?46s5t6?,2469s265, $w: 101124$9s?70

E{eq

1Tl'lR S{frn
q?Tk{sr, tr'r q..ii ria-41"9 sfrfrtr riam{

SecretarY

Government ol lndia

I\ilinistry of Environmenl, Forest and Climale Change

3'd luly, 2017

Q-ffiA]a I U?Afi -C?HIEO d atecj

of prior environrnental clearance

Processing Facilities.

-ffi
INDIRAPiIRYAVT1RANBHr\WAH,JORAAGHRI)AD,Hf!!DELHi"11000lPh.:{011i 3.1695?62,2465265, Fax; i!li1)24i}527i

E-mail r secy-mneironic.in- ajly.jhr€nic.in, Wetsite : mcef.gcv.ilr
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-L-

6, lt has beetr seen that iocating a landfill site or rnunicipal solicJ waste
clisposal site is a contentious issue and there is a tenclency to iocate thern far
from the habitation but near forest, rivers, ponds, wetlands an-d low lying areas

etc. which are ecologically sensitive sites and require proper environmental
n.lanagement. Since, the forests, rivers, ponds, wetland and low lying areas are

critical from elrtrironmental point of view,, ii r-nay not be appropriate to exempt
this activiiy of r-nLinicipal soiid waste di-.posal site or lancJfiil site from ihe
requirement of prior €nvironmental clea ra nce,

7. I believe this will expedite the achievement of the objectives of the
Swachh Bharat Mission,

With regards,

Yorirs sincerely,

s..tqi
\\I'^'

(4. ru.\tha)

Shri Durga Shankar Mishra

Secreta ry,

iVlinistry of Urban Development,

Nirman Bha',van,

New Deihl-110011.

@
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Aurangabad Municipal Corporation  

(Solid Waste Management Cell) 

 

Outward No./MC/SWMC/302/2018       Date 6/7/2018 

 

Executive Order 

 It is hereby ordered that, crisis of garbage pile up at various locations 

in the Aurangabad city, the said garbage had to be transferred and treating 

the same was necessary. For the same the then Learned Collector had 

suggested that the same work may be given to M/s. EB Enviro Biotech Pvt. 

Ltd. Nashik. 

 Accordingly M/s. EB Enviro Biotech Pvt. Ltd. Nashik had given an 

estimate of amount Rs. 798.00 per metric tonne for treatment of the said 

waste, as per negotiations the said amount was finalised at Rs. 742.00 per 

metric tonne.  

 For the above work, approval has been granted by the Learned 

Commissioner vide their order dated 03.07.2018 as per the provisions of 

Sec. 67(3) (C) of the Mumbai Municipal Corporations Act,1949, for treating 

3000 metric tonnes of waste.  

 M/s. EB Enviro Biotech Pvt. Ltd. Nashik is hereby being directed 

for waste treatment as per the following terms and conditions and as per the 

agreement.  

Terms and Conditions  

1. To treat garbage accumulated on the city roads and dispose it. 

2. For the said work, Aurangabad Municipal Corporation won’t provide 

any labour.  

3. For doing spraying activities, you should arrange at your level 

JCB/Pokland, screening machine, spraying machine etc. 

4. You should ensure that there is no odour from the garbage.  

5. You would be responsible for generation of compost within time.  

6. According to Annexure A waste should be disposed by processing.  

To,  

M/s. EB Enviro Biotech Pvt. Ltd.  

Nashik             Sd/ 

       Commissioner  

Aurangabad Municipal Corporation 

Copy to :-  

1. Accounts Department, Aurangabad Municipal Corporation. 

2. Ward Officers 1 to 9 are hereby ordered that, you should get the 

waste treated in your wards from the company.  
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